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cut-off date for valuation, so that there won't be any conflict of

opinions in calculating consideration and assessing tax.

34. In view thereof, the appointed date is hereby decided as the

date on which the demerged undertaking has been valued. As

to the argument of the Applicant counsel, that since the NCLT,

which dealt with the scheme of demerged company, has

approved the scheme leaving it open to the company to decide

appointed date in future cannot become ratio to toe the same

line by this Bench, because it is against the mandate given in

section 232 (6) of the Companies Act 2013.

36. The Applicant Company to file in the Registry an Affidavit of
service as per the Companies (Compromises, Arrangements and

Amalgamations) Rules, 2016 and atleast 7 days before the date

of the meeting of shareholders.

Ravikumar Duraisamy
Member (Technical)

B.S.V. Prakash Kumar
Member (Judicial)

t2

35. The Applicant Company is directed to serve notice to the Central

Government, concerned Income Tax Authority, Petroleum and

Natural Gas Regulatory Board and Registrar of Companies

alongwith a copy of the notice of meeting of equity

shareholders, Statement under Section 230(3) oF the

Companies Act,2013 and Scheme of Arrangement with a

direction that the authorities shall submit their representations,

if any, within a period of 30 days From the date of receipt of

such notice to the Tribunal and copy of such representations

shall simultaneously be sent to the Applicant Company and in

case no representations is received within the stated period of

30 days by the Tribunal, it shall be presumed that the

authorities have no representation to make on the proposed

Scheme of Arrangement.
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